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CENTRAL ELECTRICITY REGULATORY COMMISSION
NOTIFICATION
New Delhi the 14th October, 2009

F. No. L-7/138/(153)/2008-CERC —In exercise of powers conferred under Section 178 read
with sub-section (3) of Section 10 of the Electricity Act, 2003 (36 of 2003), and of all other powers
enabling it in this behalf, and after previous publication, the Central Electricity Regulatory Commission
hereby makes the following regulations, namely .—

1. Short Title and Commencement

(1) These regulations may be called the Central Electricity Regulatory

Commission (Furnishing of Technical Details by the Generating Companies)

Regulations, 2009.

(2) These regulations shall come into force from the date of their publication

in the Official Gazette.
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2. Submission of information: Every generating company which, on the date of

commencement of these regulations is operating or setting up a generating station

referred to in clause (@) or clause (b) of sub-section (1) of Section 78 of the

Electricity Act, 2003 (36 of 2003) shall furnish to the Commission, up-to-date details

prescribed in the Forms A,B and C appended to these tegusation\s”, as appfﬁmbl& to

the type of the generating station, separately for each stage of the genemtmg station

owned by it, indicating the status as on 1% April of the year, by 30" April of every

year along with soft copy of the such details.

Provided that in case of a generating company proposing to set up a

generating station after commencement of these regulations, the first report with the

specified details éhaii be submitted at least three years before the projected date of

commercial operation of the first unit of the generating station, proposed to be set up

by it.

ANCE OF
TECHNICAL DETAILS TO BE FILED BY THE GENERATING COMPANIES IN COMPUI F
SUB-SECTION {3) OF SECTION 10 OF THE ELECTRICITY ACT, 2003

CoallLignite Fired Thermal Generating Stations

ALOK KUMAR, Secy.
[ADVT-11/4/Exty. /150/09]

FORM-A

1 THame and address of the generating company

2 {Name of the generating station

3 TLocation (District and State) of the generating

station
4 | Type Coal Lignite
5 | instalied capacity and configuration {number of
units % MWW of existing/ under execution project : o
(HiUnit 4
MW
(i Unit-H
M
7)1 TIPS
MW
1.
Do MM YYYY

Unit-wise :

& | Actuaiexpected dales of commercial operation,

{Hilnit 4
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Unit-H

(%)

v}
7 {Detalls of tied up bensficiariestarget
beneficiariesimerchant capacity along with
percentage share with reference to the installed
capacity for each beneficiary/category
(i} iBeneficiary - 1 ‘ (%)
(i) |Beneficiary - 2 (%)
(il . (%)
WMH e {%}
8 [Associated transmission system or proposed
evacuation arrangement
§ | Name of manufacturer:
{i}i Steam generator
{ii}} Bteam turbine
(i} | Generator:
110 | Main fuel and Bource indigenousfimported
{iyiLinked Mine
(i} iMode of Transport MGR/RailRoad/Sea/Rail-cum-Sea
11 { Gross Calorific Value (GCV) of fuel usedito be
used ) {(Keal/Kg)
12 |Becondary Fuel usediproposed fo be used LEHSHFOMSDiothers-specify
13 [Rated Main Steam Pressure at inlet to turbine kglom2
7 {abs.)
14 |Rated Main SteamTemperature af inlel 1o turbine | Centigrade
15 Rated Rehest Steam pressure at inlet 1o hubine Kglem2
{abs.}
16 | Rated Reheat Steam Temperature at infet to .
turbine Centigrade
17. 1 Range of Dasign fuel specified
i Ash ' Max.
(%) Min,
ii}| Moisture Max.
%y,
iy Gross Calorific Value {GCV) Max.
(Keal/Kg) [Min.
v} Volatile Matter (VM) %) Max.
Mi,
Guaranteed Turbine Cycle Heat Rate under
'8 reference conditions (Kealiah)
19 Reference conditions for Guaranteed Turbine
Cycle Heat Rate
iy Make up {%)
i) MCR (%)
i} Design inlet cooling water temperature Centigrads
20 [Gusranteed boller Efficiency(on GCV Basis) "
2% [Reference fuetl as specified for guaranteed Boller
efficiency
i} Ash

 [ParT iii«wég_a}
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it} Moisture (%)
i} Gross Calorific Value (BCV)

(Keal/Ke)
Wi Volatile Matter (VM) (%)

22 Number and Typa of Boller Feed Pumps Stearn Turbine driven / Electrical Motor driven

23 {Source of cooling water

24 |Type of cooling cycle used ; Onoe Through / Close
cycle X

25 | Type of cooling Tower

Natural Deaft / Induced Drsft

Note:

s y other relavent information or any site specificinformation in respect of generaling station a.g FGD efe. ruay also be
furnished. - :

b ibensficiary” shall have the meaning as specified in Central Electricity Regulatory Commission

(Terms and Conditions of Tariff) Requiation, 2008, .

¢ |instalied copacity” shall have the meaning as specified in Central Electricity Regulatory Cornrission

{Terms and Conditions of Tarif) Regulation 2008

d. imerchant capacity” means the quantum of power progosed to be soig, other than that sold through long-m power
supply agresment: )

Target beneficiary” means an agency who is lkely o be entering into & long-term power purchase agrepmant with
the generaling company; .

1 1 L Asoft copy of above details {Electronic form) shall also be furnishad,

#

, FORM-B
TECHNICAL DETAILS TO BE FILED BY THE GENERATING COMPANIES iN COMPLIANCE OF
SUB-SECTION (3) OF SECTION 10 OF THE ELECTRICITY ACT, 2003
, Gas/Liquid/Diesel Generating Stations
1 [Name of the generating station )
2 |Location (District and State) of the generat
station .
3 [ Type Gas fLiquid fuelDiesel
4 | Installed capacity and vonfiguration (number of {Capcity of GT and 871 1o be ghven separately)
nits x of existing! under execution project
MeT Mw
@GT-1 Mw
(| ST & Block- MW
5 | Actualfexpected dates of commercial operation, . DDIMMIYYYY
nibwise ©
BGTd
{HGT-H
{HET & Block-
§ {Detalls of fied up benefichriesitarget
beneficiaries/merchant capacity along with
percentage share with reference o the instalied
capacity. for each beneficlary/category
{Iy |Beneficiary - 1 (%)
{) %eﬁcﬁary s (%)
L1 DT %)
W e )

B3I Ge9-\
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7

Assoclated fransmission system or proposed

8

evacuation srrangement

Name of manufacturer;

@

Gas Turbine

(ii)

Stearn Turbine

(i)

Heat Recovery Steam Generator (HRSG)

{iv}jGenerator }
9 | Main fuel and Source {indigenous/imported)
- (}linked Source
{ifyiMode of Transport Rail’/Road/Sea/Rall-cum-Sea/Pipe line
1o | Gross Calorific Value (GCV) of fuel usedfto be KeallSC
used Mor
Keallitre
o Allernate fuel (Specify)
‘ Keal/SC
iy Gross Calorific Value (GCV) of aftemate fuel Mor
Kealftitre
kglem2
12 {Haled Gas Pressure alinlet to gas furbine {abs.)
13 Rated Temperature at inlet to gas lurbine (i) .
Centigrade
14 | Rateg Steam pressure at inlet o steam furbing | Kgfom?2 (abs )
15 | Rated Steam Temperalure at inlet 1o steam .
turbine Centigrade:
16 [Source of Cooling water
v Type of Water Cooling Cycle used Once Through /IClosed cycle
18 [ Type of Gooling Tower Natural Draft or Induced Draft
o Guaranteed Gross Station Heat Rate
iyi Combined cycle mode {Koal kWh)
i) Cpen cychs mode Keal K}
20 Reference condition for Guaranteed Gross
Station Heal Rate
iyl Make up ’ %
i MCR %
i Design inlet Cooling Water Temperature Centigrade
wilAmbierd Air Temperalure Centigrade
viAmbient Alr Pressure {kgiom2)
vij|Relative Humidity %
# Specified Site Ambient Air Conditions:
il Temperature Centigrade
i)} Pressure (kglomz)
iy} Humidity %
Note:
Any other relevant information or any site specific information in respect of generating station may also be fumished.
beneficiary” shall have the meaning as specified in Central Electricity Regulatory Commission
{Terms and Condifions of Tarff) Regulation, 2008 .
¢ |Instatied capacity” shall have the meaning as specified in Cenlral Electricity Regulatory Commission

{Terms and Conditions of Tariffy Regulation, 2008
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agreement;
Target beneficiary’ means an agency who is fikely to be enlering inlo a long-term power purchase agreement with

the generaling company,
f | Asoft copy of above details (Electronic form) shall also be furnished.

] Imermam Capacity” means The quanium of power proposed 1o be sold, other than thal sokd fRrough Tongemy powel]

€

| | , | ~ FORM-C
TECHNICAL DETAILS TO BE FILED BY THE GENERATING COMPANIES IN COMPLIANCE 0;“}\ ‘
SUBSECTION (3] OF SECTION 10 OF THE ELECTRICITY ACT, 2003 MM”;

Hydro Electric Generating Stations
1 |Name and address of the generaling company '
2 {Name of the generating station
3 [Location {District and State) of the generating
station , :
4 L rype ‘ Run of River/Pondage
§ 1instalied capacily and configuration (number of
units x MW of exisling/ under sxecution project |
iyjunit-1 d
(i) Unit-h MW
0 O MW
S MW
& | Actusliexpected dates of commercial operation, DO MM IYYYY
Unit-wise : ‘
{iiUnit - Mw
(| Unit-1 Mw
)] AR Mw
W o e Mw
7 {Details of tied up beneficiaries/target
beneficiaries/merchant capacity along with
percentage share with reference to the installed
capacity for sach beneficiarv/category
(i} 1Beneficlary - 1 (%)
(i} |Benaficiary - 2 (%)
111 O {%)
1173 SO {%s}
& Associated transmission system or proposed
____isvacuation arrangement
g Iﬁame of manufacturer:
’ (i [Turbine (Francis/Kaplan/Pelton)
{iy} Generator
10 {Design Energy (MU} MUY
' 11 |Average Head (M)
12 {Raled Head (M)
13 [Full Reservoir Level (FRL} M)
14 {Minimum Draw Down Level (MDDL) M}
Variation in machine output at different levels
15 ibetween Full Reservoir Level and Minimum Draw | MW
Down Level :
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16
16 {Design Silt Levels for desilting chamber:
iy} Maximum at inlet (ﬁpm}
iij{Maximum at outlet 4 {ppm)
17 {Expected annual energy generation (ML)
18 iDesign guarantesd efficiency of turbine
Note:
§ a 1Any other relevant %rsfénnatiw or any site specific information in respect of hydro genarating station’ may also be furnished,
TS beneficiary’ shall have the meaning as specified in Central Eleclricity Regulatory Commission /

{Terms and Conditions of Tarth Regulation, 2008,

design energy” shall have the meaning as specified in Central Electricity Regulatory Commission
{Terms and Conditions of Tarfh Regulation, 2009

installed capacity” shall have the meaning as specified in Central Eleciricity Regulatory Commission
{Terms and Conditions of Tariff) Regulation, 20089

merchant capacity” means the quantum of power proposed fo be sold, other than that sold through fong-term power
supply agreement;

Target beneficiary” means an agency who is fikely to be entering into a long-term power purchase agreement with the
generating company,

A soft copy of above details (Electronic form) shall aiso be furnished.

Printed by the Manager, Govt, of india Press. Ring Road, Mayapuri, New Delbi-| 3('}5)(}? ’
and Published by the Controller of Publications, Delhi-110054.
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